CENTRAL ADMINISTRATIVE TRIBUNAL

‘CALCUTITA BENCH

Ne .M,A,273/99

M.a, 272/99 . ,
(M,A, 166/99) , | |
(0.2,999,/1996} : = ~

Present s Hon'ble Mr, D. Purkayastha, Judicial Member

Hen'ble Mr. B.P, Singh, Administrative Member

A

UNION OF INDIA & ORS,
Vs,
BRIJ MURARL AGARWAL .

] | .
&is;*;:d:ﬁii“i:“ o°a.) * Mrs. U. Bhattacharya, counsel

For the eppesite party : Ms, K, 3anerjee, counsel

~

~Heard on ¢ 06,01.2000 . o ' " Order on 3 .06.01.2000

DER

" Heard beth the ceunsels.
2. | These applicatiens bearing Ne M,A, 273/99 and M A, bearing
N@. 272/99 have been filed by the applicants(resp#ndents in O, A.)
for cendonation ef delay and fear extension of time for fxlmg “
reply te the showcauge netice issued by this Tribunal en 9.2,1999.
Both the M,As are taken up fer hearing,
3. Ld, ceunsel, Mrs, U. Bhattacharya appearing for the
fespondeﬁts-in 0.A,, submits that the éutheritie‘s would _'ce;mpiy

with the erder ef this Tribunal by 31.01.2000 in“‘vie'\;y of the

 letter dated 04,01, 2000 issued by the C@ntmller of Administratz.on,

Central Glass & Ceramic Research Inst.i.tute, Calcutta-700 032 in
reply te the letter dated 03,01,2000 written by hér., She has

pr®duced these letters before this Tribunal.,
. el A kaut' " A

4.
applieert, has ‘.drawn eur attentiori te the 6ffice Memorandum
bearing Ne.éC/LIT/MA/% wherein it is mentioned that shgd |
Agarwal is required te bear the pcn.sienary ligbility and the '
amount of pensienary liability will be intimated later on,

Referring te the said letters, the applicant submits that since
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‘the matter in ssue has been decided by the Tribunal by its

judgment itself, the questien of detemmining persenal ‘liabili_ty
dees not arise, |

5. We have considered the submissiens made by the pétiti@ner
and sub,s’e(;uently made by the 1ld. counsel for the respondents . B
and have perused the records. We have alse perused the letters
pr@aﬁced by tﬁé 14, counsels f@r b@th‘sides. On a perusal of
the erder in 0,A.N0.999/1996 passed by this Tribunal, we
obscrveél that the past service of the applicant, Sri Agarwal
wee.f, 18,2,58 te 8,6,61 ought te have been counted for the
purpese of pensien of retiral bgnefits.“ Accerdingly, the
respondents were directed to count the peried frem 18,2,58 to ‘
8.6,61 és qualifying service féi: pension,

6. In view of the aferesald circumstances, the applicants

'(r,espmdents in O,A,) are directed te cemply with the order in
" 0.A4,999/1996 passed by this Tribunal within 45 days frem teday.

1f the applicants(respondent Ne,4 & 5 in 0.A,) fail te comply

‘with the same, appropriate contempt preceeding weuld be draw

‘up against them and the eriginal applicant shall be entitled te

get interest at the rate of Rs.18% p.a, on the amount payable

te him frem the due date of payment till the éctu;l payment is
made, With these ebservations, the applicatiens bearing No.M.A..
273/99 and the M A, bearing No.572/99 are hereby disposed ef,

7. No order is passed as to costs. -
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